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FT.3M. 2370(37).—Fr= 1T LR, T TN ATAHTT 1956 (1956 F1 48) (Fr&r zod zae
THT ITh ATTHAH gl AT §) il &1 3F shl IT-ITT (1) FIT T&T LIRAT T TN F2d g0, g THTHT
g1 ST % TETq T ST ST F Fegarer o § NH53 & AT, 60 & fh.t. 76.646 (HgTahTeamT,
FEATET) T 6 G-FUE o HHIIT (AT H0T/UeT 9oy Aigd 2-o9/4-TF FT T A1), AL, TavdT
3T TATAT % A1 TS & (o0 ag G sruterg g ST dfer avie = sqaEt § far @ g, vEy 9
T ST L oh SO ST %l AT HLAT 3 |

Fre AT =Af<h, ST 3% 9 ° Baas g, S At aw &t gy 37 it IT-am7 (1) F eI qarh
TSI o o0 UHT IF o ITANT 92 TSI H TH ATSEEAT & THI9 il AT 8 ShHE & 6 Fia< st
JTTT T T T |

UHT S AT qeH IR, ST97q dg (AT, Hglh e & fofaq &9 § seqa &t STt
T W IHF ATYTT ATAHRAT T STTuar 3 |erq arfaeTr, smafxrwar &1 At =9 1 97 BT Bfw
LAY GIXT T ST T SAAHT ST AT UHT AIRIAT 60 AT 6 TETG AT UHT S = F2 o6 TAT, IS
Fre 2l, IS8 qerm TTeTl Araeas q9=l, a9l T AT a7 AT T AT HT TRl T AT HiT
AT |
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I AT T AT 3T T IT-ATT (2) F el qeqq Irrerarrr gT foFar wr #ws off sraer
faw g |
TH ATEAAT & AT A ATl T % L@ T AT A TAT IMAFNET F 36 wATAT §
YA & AT 39HT [aag =ARaT grer Adreqor frar ST aerar g |
AT

SEET ST & FrxqreT o & NH53 & f.3ft. 60 & .41, 76.646 (AT, FxUTeT) F oI sl
A ST ATt FET AR srerar W=t afga gfw wr dfem e

ST HT AR ST IESEIGIGHE S-S
aﬁm A €T A FTIFR || gR T || 5 w1 eEw IR ERT
Hear (ST THTR) (FFIT)
1 2 3 4 5 6

AT T ATH: AETHRIATST

T T ATH: q0ET )

1 702 st CRACEA] 0.6400014 (T# ) 0.2590045
2 703 st E-2 0.1399999 (T ) 0.0566572
3 706 st E-2 0.1500001 (T ) 0.0607042
4 707 BEil -2 0.16 (T ) 0.0647511
5 708 [BEil -2 0.1399999 (T ) 0.0566572
6 709 st E-2 0.2400001 (T# ) 0.0971267
7 710 BEil -2 0.7099998 (T ) 0.2873331
8 711 BEil E-2 0.0600001 (T ) 0.0242817
9 711/950 BEil CRACEA] 0.1900001 (T ) 0.076892

Total 0.9834077

[®T. /. Cha/Paradip/8Lane/LA/3(a)/Kujanga/3A]
A ST, fHaers

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 8th May, 2026

S.0. 2370(E).—In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NHS53 in the
stretch of land from Km. 60 to Km. 76.646 (Mahakalapara, Kendrapara) in the district of KENDRAPARA in the state
of ODISHA, hereby declares its intention to acquire such land.
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Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Tahsildar, Mahakalapara in writing
and shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of being
heard, either in person or by a legal practitioner, and may, after hearing all such objections and after making such
further enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be
final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief Description of the land to be acquired with or without structures falling NH53 in the stretch of land from
Km. 60 to Km. 76.646 (Mahakalapara, Kendrapara) in the district of KENDRAPARA in the state of ODISHA.

State: ODISHA ||District: KENDRAPARA |
SI. No. ||Survey/Plot Number || Type of Land |(Nature of Land Area Area
(in Local Unit) (in Hectares)

L1 | 2 L3 L 4 | 5 I 6 |

|Taluk: Mahakalpara |

|Village: Narayan Pur |

I |[702 ||Private ||Gharabari | 0.6400014 (Acre)|| 0.2590045|
2 703 ||Private ||sarad-2 | 0.1399999 (Acre )| 0.0566572|
E |[706 ||Private ||sarad-2 | 0.1500001 (Acre )| 0.0607042]
[4 707 [Private [[Sarad-2 [ 0.16 (Acre )| 0.0647511]
5 708 ||Private ||sarad-2 | 0.1399999 (Acre )| 0.0566572|
l6 |[709 ||Private ||sarad-2 | 0.2400001 (Acre )| 0.0971267|
17 |[710 ||Private ||sarad-2 | 0.7099998 (Acre )| 0.2873331]
B 711 ||Private ||sarad-2 | 0.0600001 (Acre )| 0.0242817|
o 711950 [Private [Gharabari || 0.1900001 (Acre )| 0.076892]
| Total|| 0.9834077|

[F. No. Cha/Paradip/8Lane/LA/3(a)/Kujanga/3A]
SHAIKH AMINKHAN, Director
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